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Judgement

S.N. Terdal, J

1. Heard Ms. Rashmi Chopra, counsel for the applicants and Mr. Vaibhav
Agnihotri, counsel for the respondents, perused the pleadings and all the
documents produced by both the parties.

2. The short point involved in this case is whether the applicants are entitled to
the same reliefs, which their junior, Shri Narender Kumar was given.

3. The relevant facts of the case are that it is an admitted position that Shri
Narender Kumar is junior to all the applicants. In his OA bearing number
2517/2015, a specific order was passed for his regularization in service with
effect from 1.09.2001 with all consequential benefits. Vide order dated
14.09.2016 in OA number 1638/2012, there is a specific reference to the order
passed in the case of Narender Kumar bearing OA number 2517/2015. In view of
the said order passed in the case of Narender Kumar (supra), the applicants
being senior to him, the same relief was given to the applicants. Though, "with
consequential benefits" is not finding place in the order dated 14.09.2016. But,
however, in view of the orders passed by the Hon'ble High Court of Delhi dated
30.05.2007 in CCP No. 663-884/2006 and order dated 19.12.2005 in Writ
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Petition (C) No. 23844/2005 etc. and the order passed in OA 2517/2015, it is
crystal clear that the same relief which is given to Narender Kumar with
consequential benefits was extended to the applicants.

4. In view of the same construing the order dated 14.09.2016 passed in OA
1638/2012 in the letter and spirit, the respondents are directed to regularize the
services of all the applicants with effect from 1.09.2001 with "all consequential
benefits" as is extended in the case of the said Narender Kumar within 2 months
from the date of receipt of the order, failing which the contemnor shall personally
present himself before the Tribunal on the next date of hearing to reply as to why
charge should not be framed against him for willful disobedience of the Tribunal's
order.
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